~ COUNSEL FOR THE APPLICANT: SHRI K.VENKATESWARA RAO

No.AB.15/3518 dated 24.2.81. The interest on this

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD RBENCH:

AT HYDERABAD

ORIGINAL APPLICATION NO.636 of 1996

er, 1996

DATE OF JUDGEMENT: - 24th-Septem}

BETWEEN :

L)

L

M.MOHAN RAO . : .-
and
1. The Postmaster General,

Vijayawada Region, Vijayawada,

2. The Chief Postmaster General,
A.P.Circle, Hyderabad;

3. The Senior Superintendent of Post Offices,
Prakasam Division, Ongole,

4, Govﬁ. of India, represented by its
Secretary to the Ministry of Urban Developoment)/
New Delhi. .. Res

COUNSEL FOR;THE RESPONDESTS: SHRI K.BHASKAR RAO, A(g

CCRAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)
JUDGEMENT

(ORAL ORDER PER -HON'BLE SHRI R.RANGARAJAN, MEMBER(

Heard Shri K.Venkateswara Rac, learned cour
the apblicant and Shri K.Bhaskar Raoc, learned s

counsel for the respondents.,

pplicant

pondents

dl.CGSC

ADMN., ) -

sel fbrl

tanding

2. ‘ The applicant was initially granted House Building

| .
Advance to the extent of Rs.25,800/- in terms of t

he Memo

amount



was sought to be recovered @ 6%% for the first Rs.25,000/-
and 8% for the balance amount of Rs.800/-. The dpplicant
executed mortgage deed duly mortgaging the house in Survey

No.291/1 at Ongole Village. The said amount of Rs 425,800/~

™

was released in three instalmen;s as per the memp No.AB-

15/3518 dated 25.3.81. The House Building Adv

Ance was

further enhanced from Rs.25,800/- to Rs.30,000/- flcellowing

the extant rules. The additional advance was also

disbursed. It is stated that it was directed

Fhat tﬁe

entire House Building Advance will be recovered as per the

mortgage deed and the additional amount of Rs.4,2d0/- will

have to be recovered with interest @ 10%. It |is also
stated that a rebate of Rs.2%% in -the interest|will be
allowed if all the conditions stipulated in the| morgage

deed is complied with. However, his request for pebate in

the House Building Advance was rejected by the
letter No.AB.15/3518 dated 14.2.94 on the plea
house was insured only for the period from 10

9.3.89 and from 10.3.89 to 9.3.90.

impunged
that the

L3.88 to

It is alsq stdted that

besides refusing for the rebate in the interest, gn amount

of Rs.5,495/- was also additionally recovered as interest.

He submitted representation dated 24.5.95 (Annex

uré A-9)

for return of the additional amount of Rs.5,495/- recovered

from him. He submits that the above recovery is il

view of the 0.M.No.1/17011/4/78 H-II1I dated 6.11

¢

also submits that his case was upheld by the Min

Urban Developoment vide .lettér No.242/HIII/9

L}

20.3.95.

OA.

L

legal in
. 81. He
istry of

o 'dated

This letter dated 20.3.95 is not enclosed to the




3
3. . This OA is filed for refund of the additional
interest of Rs.5495/- as requested in his representation
dated 24.5.95 (Annexﬁre‘Aflx),
4, . As the representation is-still pending with R-1;
it is preferable to dispose of this OA with-a direg¢tion to
" R-1 to dispose of that represéntation‘within a pgriod of
two. months from the date of receipt of é copy |of this
order.
5. - ~ In the result, following direction is given:
R-1 should dispose .of the representation dated
24.5.95 of the applicant within a period of two months from
‘the date of receipt of a.copy of this order.
6. The O.A. is ordered accordingly. ©No costs|.

)r\/\)—//Q

{(R.RANGARAJAN)
MEMBER| (ADMN.)
DATED: -24th- September, - 1996 ﬁu
Open -court dlctatlon. %%Hl/ﬁja
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Copy to:- ' | \

1. 'The Postmaster General, vijayawada Region, Vijayawada.

2. The Chief Postmaster General, A.P.Circle, Hyd.

3, The Senior Superintendent of Post Offices, ankasam
Division, Ongole, ‘

4, The Secretary, to the Ministry of Urban Development;
Govt. of Indza, New Delhi.

5. One copy te Sri, K.Venkateshwara Rao, advocat%, CAT, Hyd.

6. One copy to sri. K.Bhaskar Rao, Addl. CGSC, CAT, Hyd.

7. One copy to Library, CAT, Hyd. |

8. One spare copy. |

Rsm/-
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